
 पे्रस प्रकाशनी  PRESS RELEASE 

संचार �वभाग, क� द्र�य कायार्लय, एस.बी.एस.मागर्, मंुबई-400001 

_____________________________________________________________________________________________________________________ 

DEPARTMENT OF COMMUNICATION, Central Office, S.B.S.Marg, Mumbai-400001 
फोन/Phone: 91 22 2266 0502 फैक्स/Fax: 91 22 22660358 

 

भारतीय �रज़वर् ब�क 
RESERVE BANK OF INDIA  

0वेबसाइट : www.rbi.org.in/hindi 
Website : www.rbi.org.in 

इ-मेल email: helpdoc@rbi.org.in 
 

    June 23, 2017 

Exchange of Qatari Riyals in India 

The Reserve Bank of India under Section 10 of Foreign Exchange 
Management Act, 1999, read with Section 3 of the Act, authorises the Authorised 
Persons to deal in foreign exchange as an Authorised Dealer or as a money changer 
or in any manner as it deems fit. 

It has come to the notice of the Reserve Bank of India that certain entities 
authorized as Authorised Persons by the Reserve Bank of India under Section 10(1) 
of the Foreign Exchange Management Act, 1999, to deal in foreign exchange, are not 
undertaking the exchange viz., sale/purchase of Qatari Riyals in India.  

It is clarified that the Reserve Bank has not issued any instructions restricting 
the exchange of Qatari Riyals in India. 
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